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[Arising out of Order-in-Appeal No: US/181 & 182/RGD/2013 dated 28th June 

2013 passed by the Commissioner of Central Excise (Appeals), Mumbai – II.] 

 

Dhananjay Parma Pvt Ltd   
Nirmiti Eminence, 4th Floor, 1175/1 Erandwane 

Near Mehendale Garage, Pun - 411004 
 

… Appellant 

versus   

Commissioner of Central Excise    
Raigad 

Utpad Shulk Bhavan, Plot No.1, Sector 17 

Khandeshwar, Navi Mumbai – 410 206  
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WITH 

 

EXCISE APPEAL NO: 87411 OF 2014 

 
[Arising out of Order-in-Appeal No: US/181 & 182/RGD/2013 dated 28th June 

2013 passed by the Commissioner of Central Excise (Appeals), Mumbai – II.] 
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Dhananjay Parma Pvt Ltd  

Nirmiti Eminence, 4th Floor, 1175/1 Erandwane 
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… Appellant 

versus   

Commissioner of Central Excise    
Raigad 

Utpad Shulk Bhavan, Plot No.1, Sector 17 
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…Respondent 
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None for the appellant 

Shri Rajiv Ranjan, Assistant Commissioner (AR) for the respondent  
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PER:  CORAM  

These appeals had been filed against order1 of Commissioner of 

Central Excise (Appeals), Mumbai – II. 

2. None appeared for the appellants.  We have heard Learned 

Authorised Representative. 

3. It is seen that the matter is pending for a while and despite 

several opportunities having been given by way of inclusion in the 

cause lists issued from time to time, the appellants had not been 

represented on these dates. It appears that the appellants are not 

interested in pursuing their appeals. Accordingly, appeals are 

dismissed in default for non-prosecution. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  

Member (Judicial) 

(C J MATHEW)  

Member (Technical) 
  
 
*/as 

                                           
1 [order-in-appeal no. US/181 & 182/RGD/2013 dated 28th June 2013]  


